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IN THE CEUTRAL ADMINISTRAT IVE TRIRUNAL, JAIPUR RENCH,

JAIPUR
* Kk %
OA Ko. 397 /1995 Date of orders 15-5-1997

Gokul Chand Guita, presently worliing 2s Sr. Sect ion
Supervisor (U/s), /%

€
General Manager (Telecom Distt.), Jaipur.

1. Union of India through the Secretary to the

Goveinment of India, Ministiy of Communicat ions,

Deparcment of Tzlecommunicat ions, Mew Delhi,
2. The Director General, Diepartment of Pelecommunisat ions,

3. The General Managsr, Depaviment of Telescommunicat ions,
District Jaipur (Raj).
e+ Resvondents
M. Surendra Singh, counsel for the applicant
Mr. 3.3 .Hasan, counsel for the resporndents
CORAM:
Hon'ble Mr. Ratan Prakash, Judicial Member
ORDER
Per HOn'ole M, Ratan Prakash, Judicial Member
Applicant herein Golul Chaed Gupta has approached
this Tribunal under Section 19 of the Administrative

Trivunals Act, 1885 for a direction to the respondents

to make him the payment .of f£ivation arrsars with inkerest
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@ 18% per annum £from 16

of actual payment.

of Telecommunicat iona. He approached the ap rOp
which was disposed of after the constitution of the

central adminiztrative Tribunal as TaA Wo. 1766/83 vide



3. We accordingly direct

DGPST instructicn dated 32 .4

o tha applicant® in accorda

bezzn donz in the case of ob

employeez. Thaey will haowsvs L

benefit pricr ¢o 2rd July 1981 asg a resuli of refuration
of senioritvye. The TAs stand disgposed with thesa
directions. The partiss o hear their own o20gsts Wt

v the partie
ri Ggorul Chand
in 1977 2s well
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hence he haz Leesn 20atrained o

claim the aforesaid relief.
have coprsed this application by

& The respiients

£iling a writtcen reply Lo which no rejoinder has hbeen
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[

however, not dispukted

of 18% per oannun Srom 16tk Sephember,

when according ©o tha plezdings of the himself
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> allowing the 0A partly, the

3 o wals payment of ths



on the amount d

within a peiricd
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